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They bave not reached, they are on
the way, but it is hardly likely that
Tibet will produce 10,000 lords
Shri P. 8. Danlta rose—
1] agd [0
1599 hrs,

COMMITTEE ON PRIVATE MEM-
BIRS' BILLS AND RESOLUTIONS
Forry-rirTH REPORT

Sardar A, 8. Saigal (Janjgir): 1
beg to move:
“That this House agrees with

the Forty-8ith Report of the Com-
mittee on Private Members' Bills

Resolution re: 15940
Inclusion of Eng-
lish wn the Eighth
Schedule of the
Constitution

l&dﬂuoluﬁmﬁmhdw the
House on the 5th May, 1950."

My, Spesker: The question is:

u;"lhttlﬁaﬂmnew with
Forty-ith Report of the
Committee on, Private Membars’
Blils and Resolutions presented to
the House on the 5th May, 1950

The motion war adopted.

15994 hrs.

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH
SCHEDULE OF THE CONSTITU-
TION.

Bardar A. 8. Saigal (Janjgir): I beg
to move:

“That the time allotted by the
Houses on the 24th April, 1058
(Vide Forty-third Report of the
Committee on Private Members’
Bills and Resolutions) for the dis-
cussion of the Resolution regard-
ing inclusion of English in the
Eighth Schedule of the Constitut-
ion be increased from three hours
to four ours.”

Shri A. M. Tarlq rose—

Shri Braj Raj Singh (Firozabad): 1
suggest it may be five hours.

i/

Shri Raghunath Singh (Varsnasi):
Six hours.

Shri Tangamani (Madurai): We
have already taken ome hour. If the
timg is extended, the House will have
to sit for three more hours for this.

Mr. Speaker: The time that was
originally allotted was thres hours.
Now the hon. Member wants t» in-
crease it by one hour.

The Minister of Parliamentary
Aftairs (Sbrl Batya Naraysn Sinka):
One full non-official dsy will do for
thi; Resclution, that is, 2} hours.

“s3Expunged by the order of the Chair,
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tion, in favour of it. .
Several Hon Members: No, no.
An Hon. Mémber: Absurd.

"It is a very important matter. I fnd
s number of hon. Members want te
take part m this

Skri Satya Narayan Binka: From all
sides.

MAY 8, 1088 Inciusion of English in 15043
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have many important meetings,
particularly Select Commattee meet-
ngs, to attend—and today 1z the only
non-official day of this sesmion left,
1t should be discussed for at least two
hours 1n the next non-official day

Shri Frank Anthony: May I submut
that tomorrow hag not been specified
as an official day* It 18 a nondeseript
day If my hon friends are genuine

Shri Frank Anthony: What s the
difficulty” Why should we postpone
voling on thus issuet

Shri Braj Raj Singh: He 13 afrabf
voting

Shri Frank Anthony: I want a vote
now. Let us have a vote  (Inter-
Tuptions)

Mr. Speaker: How many hours have

already been spent on this Resolution?
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Shrl Frank Anthony: No, no.
Myr. Speaker: The whole House wants
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he must

the debate, and after his speech, vot-
ing should take place. I would, there-
fore, tell S8hri Frank Anthony through
you that if this is postponed to the
next session, he is not going to lose
anything.

Shri Frank Anthony: I am equally
anxious But I do not know why vot-
ing should be postponed. Let us sus-
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was 1n possession of the House.

An Hon, Member: Shri Surendranath
Dwivedy was on his legs, last time.

Mr. Speaker; Shrl Surendranath
Dwivedy.

el afra o @ (ST
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Shri AL M. Tarlq (Jammu and

Kashmir): May I say a word? My
Resolution is next on the Order

Paper.
Just one request, Sir.

Mr. Speaker: 1 am not going to
allow the hon. Membezr.
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the Bighth Schedule of

Resolution re:

15945
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Jution to a Parliamentary Committes,
on the last occasion, I said that the
‘House should have a full consideration
of this proposal because in a demo-
cracy no minority should have a feel-
ing that because of their adherence to
any particular language they are
suffering under disadvantages. It is
also clear that in this country Hindi

national language. The Constitution
has put its seal on it and there is no
swestion of going hack on that _Al-
though the Mover of the Resolution
has stated that he is not raising these
assyes, 1 think the issues are such that
they cannot be limited to the narrow
limits of the Resolution as it stands
before us today.

Although we want Hindi introduced
in our country, at the same time, we
like that its evolution should not be
forced but carried out with the general
goodwill and agreement of all. I have
very carefully listened to the speech
of my hon. friend Shri Frank Anthony.
I have also gone through his speeches
in the Constituent Assembly and,
lastly, his note of dissent in the Report
of the Parliamentary Commitiee on
Language.

If I may say so, the note of dissent
he has appended to the Report of the
Language Committee has very mis-
chievous implications. When he was
urging his case, he also referred to
Sanskrit and Urdu and said that Eng-
ligh is as foreign as Sanskrit and Urdu,
“These are things which create more
prejudice against English. Perhaps,
Shri Anthony has damaged the cause
of English by imputing these things in
this House, while sponsormng his Reso-
Yution (Interruptions).

We deplore these controversies over
this issue. We feel that the protagon-
ists of Hindi in their own anxiety have
done more harm to Hindl than the
non-Hindi speaking people. At the
113(Ai) LSD-T7.

Mgyages fn the States with a view
to furthering higher studies in the
Ingian languages and literature snd
201 carrying on research in linguistics
ang Indian literature and culture.
Like 3 non-Hindi student who has to
lear, Hindi through a 8 years’ course,
the, Hind1 students also should be made
!0 learn other languages than Hindl.
It ghould be compulsory for them. "It
shGuld be obligatory on the Hindt-
8Pegking people and the Hindi-spesk-
ing students to acquire proficiency in
80Mhe other language than Hindi. When
steps are taken, the proper psy-
chological and cultural atmosphere will
be created for introducing Hindi as
the pational language. Even the Lan-
Bugpge Commission, while discussing
thiy " has expressed its dissatisfaction
tha; the Government has not done all
that was needed. They have advocat-
the acceleration of the plan for the
Pripagation of Hindi.

Bven when this Committee of Par-
liaipent demanded of Government to
Plice the plan of action before them—
as to how Government is going to act
—that was not given to them. In
thege circumstances, we feel that it is
not perhaps, an opportune moment to
introduce it and impose it on the
peuple, but, at the same time, English

has vitally influenced our
OWn country. There is no doubt about
it. Therefore, while developing #
cOlnmon language oug association with
English should not be abruptly ended.

»
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{Shri Surendranath Dwivedy]

Anglo-Indian community. Let me
make 1t clear one thing. I have full
sympathy with their cause. We want
to afford them all facilities. They are
Indisns and India is their motherland.
But there is a feeling which nobody
can deny, and that is, these brethren
of ours have not yet been able to shake
off their past exclusive attitude. Even
after Independence, no visible signs
of their desire to identify themselves
completely with other communities, to
share in their sorrows and troubles,
have been observed. English has creat-
ed a gulf between the English-knowing
people and those who do not know
English Perhaps this insistence that
English should remain as a dominant
language in this country is again to
strengthen that gulf between the peo-
ple and the few English-knowing sec-
tions of the community. Therefore, 1
would plead with them to consider this
aspect and in order that English have
its proper place, they should also put
it in a manner which will create a
favourable atmosphere in this country
so that all past prejudices over it
could be shaken off.

Having said this much,' I would
come to this resolution, I have some
difficulties in accepting this resolution.

MAY 8, 1080 Inclusion of Enflieh s

159%0

the Eighth Schedule of

the Constitution - -
I feel that it.perhaps does not fit in
with the scheme of things as contem-
plated by the relevant article in the
Constitution. I am not a lawyer. The
Mover of the resolution is a renowned
advocate. But I have to draw the
attention of the House to the article
a8 such. The article in question has,
to my mind, two aspects. The articley
refers to the directive for development
of the Hindi language. It is article 351.
One aspect is, it must serve as a
medium of expression for all the ele-
ments of the composite culture of India
and “to secure its enrichment by as-
similating without interfering with
its genius, the forms, style and expres-
sions used in Hindustani and in the
other languages of India specified in
the Eighth Schedule.”

The second aspect is, “by drawing,
wherever necessary or desirable, fof
its vocabulary, primarily on Sanskrit
and secondarily on other languages”.
So, there are here two aspects. One
15, how can the Hindi language be
developed without interfering with
other regional languages and what are
those regional languages? They have
been specified in the Schedule. Then
there 1s no ban on the English langu-
age, because, 1n the second category if
has been stated that the Hindi langu-
age shall draw from Sanskrit and other
languages. There, the English langu-
age and other languages come in.
Therefore, I do not think 1t is quite
relevant to ask that English should
be included in the eighth schedule of
the Constitution But this is perhaps
& technical matter and I do not want
that the technical grounds should be
stressed too much. Very many people
of our country are interested and
therefore we have to look at it from
other points of view.
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eighth schedule. Shyl Frank Anthony
had an amendment. But he withdrew
amendment, when finally the clause
was I repeatedly went
through the debates of the Constitu-
ent Assembly to find out the reasons
for which Shri Frank Anthony with-
drew his smendment then. No rea-
sons had been given and nor has Shri
Frank Anthony, while moving his
resolution here, stated the reasons for
which he wants to include English in
the eighth schedule. Perhaps, what I
fee] is that this was done in response
to an appeal made by late Shri Gopa-
laswami Ayyangar who had said while
moving the clause in the Constituent
Assembly:

E

“It ijs the result of a compro-
muse in respect of which great sac-
rifices of opinions and very greatly
cherished views and interests have
been made or sacrificed for the
purpose of achieving “this draft
in a form that will be acceptable
to the full House”, Perhaps this
wag done because it was desired
that a decision on this matter
should be such as would
be acceptable to the whole nation
and the whole society. Therefore,
this was accepted by all those who
were present there. It is not a
new thing. Even Shri Frank
Anthony has said: "I concede that
Enghsh for many reasons cannot
be the national language of this
country”.

Therefore, my point is, all these
guestions were raised then. So, what
in the reason for raising this question
at this moment? Even at that time,
it is not only the Question of English
that was raised. Other language ques-
tions were also raised. For instance,
1 find an amendment that Rajasthani
and other languages may be included
in the eighth schedule. Sindhi is also
there. My friend Shri Jaipal Bingh
also raised the question of Mundari
and other languages. I find that in
the Constituent Assembly the question
that Rajasthani be included was put
to the vote and was defeated. So,
there are many dialects, apart from
languages. Which of them do we really

in the Eighth
Schedule of the
Constitution

want to be included in the eighth
schedule? Js it necessary at this
moment in order to develop Hindi
properly? In order to make them
acceptable to our countrymen inhabit-
ing thuis land, should we not again
reconsider the whole question? It
can never be said that English is an
Indian language. It is fruitless to
argue that because one lakh or two
lakh odd people have it as their
mother-tongue 1t is an Indian langu-
age. But one should not feel shy to
say that “it may be a foreign langu-
age, but it 15 also my mother-tongue
and I adhere to it". There is nothing

-wrong in it. But to advocate that it

18 an Indian language is, 1 feel, out
of the point.

Therefore, my simple proposal is—
and I think Shri Frank Anthony will
agree with me-—that if we want to go
again into the question, let us appoint
a committee I have suggested a com-
mittee of both Houses of Parliament
to go into the entire question. This is
the opportune time for it. I would
think so because the Language Com-
nussion report is before us; the report
of the Parhamentary Committee on
the question 18 also before us and it
will be taken up by us in the next
session_ before it is sent to the Preai-
dent for final disposal. If, in the mean-
time, we have a committee to go into
the entire question to allay the fears
and dispel the doubts in the minds of
our minonties—either Anglo-Indians
or tribals or Sindhis or whoever they
are—it will be good. Let, therefore,
a Parliamentary Commtitee go tho-
roughly into the matter and place its
report before the House and let us
then finally dispose of once for all this
important question.

Shri Jaipal Singh: I am indeed very
grateful to you for giving me an op-
portunity to participate in & debate
which has unfortunately taken the
type of turn that you and I used to
see even during our Constitution-
makmng days, ] feel ashamed that after
all that has happened, we have not
become normal. The same passions—
call it linguistic fanaticism and it



Resolution re:

There is one attitude which says
that the Constitution is the last word.
Therefore the Constitution must re-
main untouched. We have already
amended it seven times, and we should
go on amending it if our experience

a claim to having a mother tongue
which is the prescribed Indian langu-
age in this country, it is I. My mother-
tongue is not Hindi; it iz not English.

ever. I know you have no desire to
hustle me and I can go on talking for
10 hours at a stretch, if I want. But
I have no such desire because I am not
going to talk to people who are, shall
we say, blinded with a dishonest belief,
who refuse to believe something, who
refust to see the other point of views.
I am not talking to them. All that
I am trying to say is, what are we
after? Here is the Constitution and
here is the Eighth Schedule. Are we
taking yp the point of view that the
Eighth Schedule hss comprehended
and included all the lenguages that are
in India? Are we going to take shelter
behind the Eighth Schedule, just be-
cause it is in the Constitution? I say

guage. I am not objecting to it. If
tomorrow, Parliament in its wisdom,
decides that Bengali shall be the natio-
nal language, I shall accept that also.
But 1t is a matter of fact that at the
present moment Hindi is the official
language of the country,

I would like my Hindi friends to
realise what tension was created when
we accepted Hindi as the official lan-
guage Have they forgotten the quar-
rel about international numerals? Do
they want to divide the country again?
Let us be sober and diligent. Let us
not say anything that is going to hurt
the other person.

I feel the only solution is that the
Eighth Schedule should be in two
parts. One should contain an inven-
tory of the indigenous languages, lan-
guages that have been born here, that
have developed and continue to deve-
lop here. The second should contain
the non-indigenous langueges; call
them ‘foreign’ if vou like, but I do not
like that word. There are several lan.
guages in the list of the Eighth Sche.
dule that are really according to my
point of view not indigenous languages
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the Eighth

is yet to be written of the pre-Aryans.
It is an unscientific expression, but you
know what they did? Before the
*“aryan” people came jn, while my
pecple were here, you know how the
inspiration from Mundari, the generic
language of the people of those days,
was drawn by even a grammarian like
Panini? Today I em told, mine is no
Janguage.
What is the State of Bihar doing?
They sre trying to kill every tribal
language. I am supposed to be pro-
tected by the Constitution. My lan-
guage, rights and customs shall be
protected so long as they do not in
any way conflict with the rest of th
country. After the States’ reorgani-
sation, what do we see in Orissa, in
the areas that were Hindi-speaking
and in the Hindi high schools? Now
, we shall not give you grants-
fn-aid unless the medium of instruc-
tion is Oriya. What is happening in
Bihar? What is this Bengal-Bihar'

So, if we want to be honest, what
should we do? First monther-tongue;
second, what I would call the economic
language. Wherever he has to work,
he has to learn that language, because
he has to work there. The third is the
regional language. In the name of
regional languages, believe me, even

in
Schedule of the
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here during this
does not do much credit to all

tongue. I am not talking of English
only; what about the people talking
French in Pondicherry? If Goa comes
back to India, as it should, what about
the Goanese? What about Rajasthani?
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(Shri Japal Singh]
thing is for us to behave normalily;
to learn to give and take, accept facta
as they are, and not live, shall we say,
in a well and refuse to acknowledge
It 13 not the question what is
Mr. Anthony's mother-tongue. Mr.
Anthony speaks very good Hindi also.

Shri Frank Anthony: Hindusthani.

8

guage, wisdom and a lLttle bit of
gentlemanliness, not trying to hurt the
other fellow—that is the definition of
a gentleman; a gentleman is one who
does not hurt the feelings of another

person . . .

Mr. Speaker: The hon. Member
evidently means gentleneas.

Shri Jaipal Singh: No, 8ir, gentle-
rmanliness., If we behave a hittle like
).entlemen in the correct Oxford sense,
then we will be ina better position
to debate this.

I do feel and I think the best thing
is if a high-powered committee of
honest people, without prejudice, peo-
ple, who know the meaning of langu-
age, people who know the country
also, people who can go about the
country were appointed (An Honm,
Member: Let the Speaker nominate
one) let this Committee or Commis-
sion take its own time, let it take ten

MAY 8, 1880 Inclusion of English = 15958

the Eighth Schedule of

I feel great injustice has been done
to many people, Including mygelf,
whether it 1s Orissa, whether 1t is Ben-
gal, whether it 13 Bihar, whether it s
Assam, all over the country, all in the
name of language. (Interruption). I
am very glad that I am respected by
my friends. I hope they have accept-
ed what I have told them. If they
have only accepted what I have told
them, if that 15 the case, there is only
one suggestion I have to make in this
connection and that is that the Sche-
dule should be in two parts: mdigen-
ous languages, truly native to this
country and non-mdigenous, yes, ex-
cellent languages but languages that
have developed and continue to deve-
lop i1n thus country.

And, of course, the real solution is
to abolish all the States Let us hava
a unitary form of government. We
have had far too much of parochialism.

Shri C. D. Pande: Including Jhar-
khand.

Shrl Jaipal Singh: And lastly, one
solution seems to be a very mumple
one, something which I would wel~-
come, namely that Sanskrit should be
made & compulsory classical language
in all the schools. If that is done,
Hindi will become the official langu-
age of thiy country in no time
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Shri Jaipal Singh: Sir, they know

1 was a member of the Press Com-

Pandit D. N. Tiwary (Kesaria): I
can teach you their Hindi.

Shri Jaipal Singh: Sir, I will ask my
‘hon. friend to address his remarks to
you.

I was a member of the Press Com-
mnission.

q fen wor Avee ‘awg” (fo-
q) : § e weew & feedy Ay
TG T E )

Bhri Jaipal Singh: We hear a lot
about the Punjab: suba. When [ was
a member’ of the Press Commission, I
was amazed to find that there was not
a single Hindi paper in the whole of
the Punjab. (Interruption).

Pandit Thakur Das Bhargava
(Hizssar): There are three in my dis-
trict alone.

Shri Jaipal Singh: I would ask my
hon. friend Mr. Prank -Anthony. We
have had a good debate and I think
the general feeling of the House is
there; I would ask him to be a little
patient. The debate is there, it has
been fruitful—some of us got excited.
1 think it is a good thing that he and
we got satisfled that the debate by
itselt did fot press this way or that:
and we could take it up at a later date
when we are a little more sober and
diligent and normal.

in the Eighth
Schedule of the
Conastitution

Shri H. N. Mnukerjee (Calcutta—
Central): Mr. Bpeaker, Bir, it is after
very careful thought and a great deal
otpro]amddiscumonuupwedthl
Communist Party have decided to
oppose Mr. Anthony’s resolution. In
view of the shortness of time I would
try to be as concise as possible. But
there are certain things to which I
would like, in all humility, to draw’
the gravest attention of thg House.

The main reasons for our attitude
in regard to this resolution are two-
fold. English can, by no stretch of
imagination, by no sophistry or jug-
glery of argumentation, be called or
thought of as one of the languages of
India. And, secondly, to put it in the
Schedule can only be intended either
to perpetuate the present position of
English or to prolong, without patriotic
justification, the transition from
English to Hindi as well ag to the other
national languages of our country. I
know that this may not be consciously
the intention of many of my friends
here who have told me that they are
in favour of the resolution. But I
know that they have been goaded by
the fear of, what I can only describe
as, Hindi fanaticism to resort to that
sort of attitude. But whatever the
intention, the effect of the resolution
will be very undesirable from the
view-point of our people.

Eminent leaders of our country like
Shri Rajagopalachari, for instance,
have gone so far as to ask for the
indefinite continuance of English as
the country’'s official language, and
they have also asked for the cessation
of all effort for a changeover to our
own languages. Their bona fides are,
of course, by no means in question,
but as far as their advice is concerned
it ‘should be, with all respect, com-
pletely discarded.

I could appreciate Mr. Anthony’s
initiative i he had suggested some-
thing on the lines of what my friend
Shri Dwivedy has proposed here, if he
had suggested that the Eighth Sche-
dule might very well be amplified as
my friend Shri Jaipal Singh wants,



[Mz. Derury-Spreaxer in the Charr]

I know that perhaps it was at the
back of Mr. Anthony’s mind when he
made a speech last time. Referring
to the Communist; he said that possi-
bly they have come emotiona] hosti-
lity towards English, and that kind of
thing Sir, if personal references are
permissible, I would like to say that
I have spent some of the happiest
years of my life in England, I cherish
memories of England and its sights
and sounds more than I ‘care to tell.
I count Englishmen and women
among my best friends. But I know
—it is not merely a matter of sub-
jective feeling or of ipjured Indian
vanity—I know and I aver that our
roots touch different soil. Whether we
like it or not is a different proposi-
tion. If we believe in the oneness of
humanity in an abstract way, we
might regret it. But the fact is that
our roots do touch different soil. That
does not mean that we keep apart
in water-tight compartments, in isola-
4lon from each other. But it means
surely that their language just cannot

%
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j¢ it is projected on to a larger plane,
1t might very well be disastrous.

We have had in this country a
omenon of what we used to call
1e8-Bung Society, g7-¥7  grmER
a sort of Indo-Anglican conglomera-
tjon, neither here nor there, neither
fsh nor flesh, who had lost both the
worlds, who did not know where they
gtood, who did not have that kind of
cultural integration which is abso-
jtely necessary for self-expression.
1 do not say this to ridicule them. I
very sorry about them. But I do-
poPe that in our country the pheno-
enon of this kind of artificial asso-
cjation of cultures comes to an end
gitogether.

Perhaps I can claim that I know
gone English, But I know it waell
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ceptions which at one time perhaps
did have a certain kind of objective
validity.

1 know, of course, it would be said
to me that there have been emnent
Indians, who in spite of this load of
an alen langusge, have attained
eminence in science and in the arts.
But to my mind it only shows that

and in spite of the mhibiting factor of
foreign Imperialist rule over our
country, the culture of our country
had such vitality, had such creativity
that it broke all bonds and we have
got our eminent people from Raja
Ram Mohan Roy donwards because
of that factor. But by and large,
during British rule we have been
mtellectually sterile and spintually
emasculated. This is not something
which I am saying just like that or
in a.ff of perversity. This was said
in the Declaration of Independence
which we read after the Labour Con-
gress on the 26th January, 1930, This
intellectual sterdlity’ and  spiritual
emasculation has come with the im-
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to the task of national advance and it
cannot be done if we are going to
have English in the position that it
has enjoyed so far.

There are few things which we
should want so much as to see that
educated Indians, like ourselves—
most of us here can come mto that
category—are free of the thraldom of
it. I want that we all learn English
well, I myself have sought to do so
to a certamn extent, with whatever
success it may be. But being over-
borne by English—which with few
exceptions we are bound to be—will
be a national calamity. I do beseech
Shri Anthony to consider it because
he will understand that after all in
regard to English I certainly do not
and cannot have any particular ani-
mus, That is why I repeat: let it not
be thought for a moment that we wish
to discard English altogether, It is a
magnificent language with its stupend-
ous literature and it is now ahead
even of French as far as wide under-
standing of it is concerned. It is



the principal foreign language which

It 1s a foreign
language that we shall utilise but we
shall utilise 1t only within necessary
limits.

I know Shri .Anthony is right when
he says that Englhish is the mother
tongue of some 150,000 Anglo-Indiams
If the number was substantially
larger and if they lived by and large
m a compact area, there might have
been at least, geographically speaking,
a colourable case for the inclusion of

'glish 1n the Schedule. But there 1»
no such case. I am sorry, but there
is no such case. The plea has been
made that English must be drawn
upon by Hindi for enrichment of its
vocabulary and that 1s a reason for
such inclusion, but this argument does
not really hold ter. There 1s no
bar—and there never has been—to
our languages berrowing from foreign
sources whenever permussible. We
have borrowed much from Persian,
but Persian 1s a foréign language and
we have not put it in the Schedule.
But Urdu 1s an Indian language which
we have evolved on Indian soil and
we have put it in the Schedule.

The mention of Urdu remunds me
that m regard to this particular langu-
age also there is a feeling, specially
in a city like Delhi, where Urdu has
been traditionally the medium of
-communication, that Hindi fanatics—
I am not going to \ name them.—ara
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behaving in such a way that Urdu is
going to be steam-rollered, bull-
dozered out of existence, so to speak,
ar Shri Jaipal Singh pus
it. I remember, you took part in the
discussion in the Constituent Assem-
bly on the language issue and you
began by saying—it is in the proceed-
ings—that you came with a great deal
of sympathy for the idea of accepting
Hindi as the official language of India
but you found a kind of Hindl being
used and being more or less imposed
that you were beginning to have your
doubts. This is how you addressed
your remarks in regard to the langu-
age question. I know this position
continues. I want my hon, friends,
like Seth Govind Dasji, for whom 1
have very great respect, who works
in the literary sphere with a kind
asiduity which evokes respect from
everybody—apart from anything else,
apart from the literary quality of his
contribution, his devotion to hiterature
is something which makes me at least
admire him a very great deal, I wish
him to give vety careful thought to
this, Sometimes, he says, there might
be exaggeration m the statement that
Urdu is being steam-rollered out of
existence. Maybe, ~ there are g-
gerations, but those who lrb/ed?wn
and out possibly do make some exag-
gerations when giving expression o
their injured feelings. But their feal-
ings are injured, I know it for a fact.

a

In Calcutta, I know 1t for a fact,
there are people who speak Urdu.
They have no other home than Cal-
cutta. They are Calcuttias, but they
speak Urdu, they read Urdu poetry,
they go to mushairas. 1 know how
in a place like Calcutta or Bombay
or Delhi or Hyderabad Urdu is more
or lesg sought to be steam-rollered.
It should not be. I only make an
incidental reference to it because I tell
those who are enthusiasts of Hindi
that only if they reassure those who
are speaking the other languages of
this country, it is only then that they
will get the real acceptance of Himdi
as the official language.
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Perhaps, no statiscian can the
loss to India on accoung e waste
of grey matter in our bramns in our
<fforts to learn an obstinately alien
language, an effort which m 1fs effect
«<id not certainly seem worthwhile

Now, Sir, let uz not delude our-
selves Neither Toru Dutt, nor Man
Mohan Ghosh, nor Saroymi Naidu lives
in English lLterature as first-rate or
wven as second-rate poet A very few
Indians have written English prose—
Gandhiji outstanding among them but
‘their works will not be embedded in
the developing tradition of English
wrniting Mr Anthony may have
illusions about Indian Enghsh or
Ghana Enghsh I do not know about
‘Ghana, but I know about India and
that bubble will surely be picked in
no time Indo-Anghan literature even
from Derozio to John Masters suffers
because of the environment of people
like Mr Anthony I am not rediculing
hm I will try to be very under-
standing and sympathetic But un-
fortunately for those hke Mr Anthony
whose mother language 1s English, the
entire environment, where he lives,
moves and has hig bemng, dirverts him
from Englishry, and unless he adapts
himself to Indian conditions, unless he
really and truly associates himself
with Indian 1deals and Indian ways of
thought, pathog and instability wnll
come to his cultural hfe It has
happened and I warn him against this
danger It s almost something which
is pred_alggmd, but he has to fight
against it ‘That 13 whv we wich our
Anglo-Indian brethren to associate
themselves a great deal more with
real, genumne Indian tradibons and
Indian ways of thought and action.
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The Prime Minuster 1s not here, but
I do wish to make a reference to him
also 1in this context 1 recall the best
book which he has written, hus Auto-
biography, where he speaks of his
often having in this country “an alien's
feelings” He says I feel “out of
Place everywhere, at home nowhere”
That 15 how he describe himself 1n hus
autobiography 1n a mood of aesthetic
integrity It was due to the Anghe-
1sm i which he was partly brought
up But he had sensitivity and a very
fine fibre and even in English he has
brought out very charming works But
turning to Hindustan: he has written,
or rather spoken (and that hag been
later published) admirable prose and
it 15 really admurable It 1s so much
more genumne than the kind of Sans-
kritic Hindi which sometimes comes
from the quarters which Seth Govind
Das patronuses But he has done it.
But quite apart from what Jawaharlal
Nehru has given to hig country, and
he has given a lot in different ways,
his being lost between two worlds,
like go many of our talented people
have been 13 the Indian tragedy.
Schizophrenia of the soul may well
be a captivating personal phenomenon,
but it 13 a national loss And 1t is
due to the domunance of English in
our cultural honzon, a dommance
which must go if we are to nse and

create a new Indian civilisation

We want 1mn this country a change-
over from English not only to Hmdi
which 1s the obvious and Rlready
accepted official language, but also to
other national languages of our coun-
try If some Hindi chauvinists pro-
voke suspicion, anger and indignation
in non-Hind: speaking regions and if
we retahiate by suggesting that Eng-
lish should be kept as the neutral
language indefinitely, as our State
language or something very like it,
that would be Lke cutting off the nose
to spoil the face I must say that a
great provocation often comes from
Hindi chauvimsts, as I have stated
before, but that 18 no reason for our
falling at & rebound into the sare
laid by the protagonists of English,



to be postponed. We cannot have a
complete switch-over by 19656 as it
were, as it was once hoped by many
people. But we cannot postpone it
for ever and we should not postpons
it for too long.

Vested interests are busy delaying
this process. For instance Tamil and
Bengali are developed languages but
aeither for official nor for academic
purposes have they been helped to go
ahead sufficiently yet either in Madras
or in West Bengal. Even Hindi-
speaking States plead the difficulty
which bureaucrats above all feel, in
changing over quickly towards Hindi.
One must, of course, not be precipitate,
but even honest efforts are rare. And
when there is such talk as that our
courts are “accustomed to English”
and that our languages are not precise,
expressive and so on and so forth,
what is it that is reaily meant?

What indeed is the Indian revolu-
tion? 1 personally do not think that
we have really had much of a revelu-
tion, but my hon. friends on the other
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educated? I repeat, we should not be
precipitate, and 1 affirm that we must
ensure that in the solutiom of
linguistic problems, we place
linguistic group in a position of
vantage, and all linguistic min
can pull their weight equally in the
tasks ahead. But the change-over
must come and the sooner the better,

i

We cannot tolerate the plea that
English is a highly developed instru-
ment and we must retain it. Our
languages surely are not as advanced
as English. But we have to make do
with our own languages to raise the
cultural level of our people, to stop
the emasculation of our languages
by the imposition of English as an
jnstrument in the hands of a few and
see that there 15 a real, vital link

administration.

Therefore, Sir, 1 will say that I
have tried to pu se as objective-
ly and dispassionately as I could and
1 ask the House to give very careful
thought to this matter. Though I do
not like to see this discussion postpon-
ed, it is good that we apply our minds
more carefully to this matter. I kmow
it we do give very careful thought fo
all the implications of the Resolution
before the House, a large majority no-
doubt will oppose Mr. Anthony’s.
Resolution.

s Vritfier W : FuTSTE WENEE,,
w17 ¥ oY Ry A e
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R eg ¥ it e fed
it wr 3 afy , WA W wmRr
Y g dmer | fedei Fom
aTaT g, & sty § R e AT §
TRy Ut AT AR AT *X TE TR
# fad.fis F oY g &1 3 @ 8,
g gt & o arlw vt & @
w34 & 1 IR W A § 9w
fer o 37 w7, Tl wadw AT
wfafa @ fed & oot A2 § N ¥y
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R & W7o, ag I e F wf i e
w1 of o i | & =g § i nfer
& ¥ fiorr v 3@ AN 91 qrey e
W 9T 3F fin 39 § gegia fopart o
o forefy § 1 Ty SergTw @ AAT AERN
g fedt ¥ e & Ty & el F
¢ ferdr & avaew o 25 wg w<
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T o g | ot ag we w9 e g
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¥t & | aaw F 7w fe g g
dfegfer ww wgr & wrar fo gl
afirer W qeT AT AT ¥ Q000
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R gy a% #g fon 5 fedy =
qHe Qo mwfwwiﬂ’ri:ﬂ‘l’wm
=t ¥ Y gver T WA g

Q% R wXe 0 W TR |

¥ Mifeae - ¥ T oW T
O wrf ¥ oy fsme

1628 hrs.

[Samr C. R. ParrasmaMax in the

Chair §

fiwt 3317 ww 2w & oY
w1 aer firar § 1 st o frg ot &
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el wifgd W@ ¥ fad g ga &Y
T €A AAAE S | T Sy i
Aol & N gy g g aw ¥
Faguo g | wga w A w9 anw-
A A ¥ I ¥ fawrd T wp
Y gwr g, 9< Wiy A S § fw oo
Lox pealt © gl Fax A gy vy
T & A ¥ a8 War § ek wag
LA UEE KR Cf

R o ¥ W & T v e f
fe et age sy agamar Y. . . .

Shri D. C. Sharma: May 1 know
-whether the hon. Member has no
difference of opinion with the hon.
Mover of the resolution?

Mr. Chairman: He was referring to
Bhri H. N, Mukerjee.

¥ s wre . oY SRR T WY
wrar § e o wfgdy st § &
wa ¥ g% 37 § yEA™™ WY #Aw FH
¥ &, 97 & a7w ¥ & wgw g
gEdaaeadsgrfrar s gw
e ¥ & | famr wrwod F 9 w7
T ¥ &, 9o Ay fad g oY g 3w
&, v A Ay @ F a1 fHx Y g
wfdm At e sw g o+
fr frem dvr o & @ ad § W
ferd srr S ¥ fedw &F s §
¥ faearer & fon o o2 o7 wvz agww
99 & gEary Y fraga | 5w F qrer
agy At we2g 7 & 1 v wr ¥
wfe wgwr wrT cad g o e
w1 wfgw ¥ wive Qe wow T

i
sl Wi ank T wwch

argw, W@ ¥ arx wfgare o agdr Aher
¥ wifgd

Indian language. He considers, that

In any case both English and Sanskrit -

are foreign languages; if actually
Enghsh is to be considered as a
foreign language, then Sanskrit also
must be considered as a foreign langu-
age. Though he says that he is not

ag a matter of fact, what he actually
says amounts to this that there is no
other union or no other bond that can
keep India together, if we do not
accept English as the national language
of India, .

Secondly, he says that English is
spoken or understood by at least 60
per cent of the people of India. That
is h s claim. I was not present at the

and I analysed the whole speech care-
tully and minutely. He says that if
the sort of claim that is put forward
in favour of Hindi is admissible, then
English is spoken in that fashion by at
least 60 per cent of the people.

Not only that. He says that the
census is not correct, was not honesily
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because they are educated people who
are consclous of their rights, who
know how to exercise their rights So,
‘it cannot be said that the number was

mather tangue of 78000 peaple, then
the claimg of these other languages are
much greater

If you look at the Eighth Schedule,
you will find what was at the back of
the munds of the framers of the Con-
stitution You will find that 14 langu-
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[Shri N. R. Ghosh)

the Hind. language, to develop it
so that it may serve as a medium
of expression for all the elements
of the composite culture of Indin
and to secure its enrichment by
asgimilating. ... wherever neces-
sary or ¢esirable, for its vocabu-
lary, primarily on Sanskrit and
secondarily on other languages.”

Ome of my friends here thought that
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understand the Urdu-type Hindi. But
the framers of the Constitution want-
ed the creation of a Sanskritised Hindi
which they thought would be accept-
able to all parts of India. For that
purpose and in that context English
has got no place, it has got no role
play, in this Schedule. Its structure
ig different; even its soul is different.
If you examine it intellectually, you

3

stitution It is not a question of
lberalism or favour. You are evolv.
ing language of a particular type—
English cannot have any place in it
You cannot fit it If you look atthe
scheme of the article, it is impossible
to include English there. It does not
fit in.

As 1 was submitting, this ig not a
new attempt What is actually Sans-
krit? Sanskrit means ‘Sanskrita’
reformed Actually, Sanskrit in its
present form was not the vedic langu~
age Old Sanskrit was something else
It was disciplined by the gremmar of
Panin- and it was simplified its
alphabets were arranged phonetically.
It was made a sort of & language
which would be understood in all
parts of India That is the modern
Sanskrit. We are actually velrnln.p
for the day when there will be no
clamour, no dispute about lansuage,
when we will hail that reformed Hindi
a« the common language of the whole
of India. That iz the dav we are
Inoking for ‘That was the purpose
of art’cle 851 'The very scheme rules
out English,

Now English iy a great language. It
has @nt international importance, Bo
wan French: so was German Here in
India during the reien of the Pathans
and the Moghuls., Persjan wag the
court linmmge. Persian continued to
be the court langusge for some time.
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miltions of India. II anybody says that
Englsh is to be added to the VIIIth
Schedule or that ‘English is to be
accepted as an interstate or national
language of India, we wnll resent 1it;
we will reject this ides.

Shri N. R. Ghosh: There is another
thing Shri Frank Anthony has uttered
a threat that unless we accept English
as the national language of India,
India will disintegrate, fall to pieces
That is the threat he has uttered 1
tell hum that that threat does npot
frighten us. I tell him that if there is

no unifying force in our common
culture, m our unity, in the funda-
mental' unity ot our nation. then
English will not help us. If we are
un ted, i we banish English we will
not in any way suffer for its rejection.

Mr, Chairman: Order, order. I
request the hon, Member fo resume
his seat.

Shri N. B. Ghosh: May I have one
or two minutes more?

‘Mr. Chalrman: I am not acking him
to conclude now. He will kindly
resume his seat. 1 have to make an
announcement.

It is now nearing 5 ™M May I
know how many hon Members want

to speak?
Several] Hon. Members rose—

Shri Naushir Bharucha (East Xhan-
desh): There are many more hoa.

VAISAKHA 18, 1881 (SARA) Inclusion of Eng- 1598y

hsh mn the Ewghth
Schedule of the
Constitution

speak today This Resolution will be
carried over to the next session =8 &
part-discussed Resolution and it will
be taken up next session autematically
on the first available duy. Would #
make any difference if we close the
discussion earller and go on fo the
next item of business? I wounded

was taken up for discussion today at
35 P, It must go on till 535, There
is no doubt about it. Therefore,
would the House prefer to stop now?

Some Hon. Members: No, no.

Mr. Chairman: Then discussion on
this Resolution will goon till 535 roa.
and then we will take up the half-hous
discussion,

Shri C D, Pande: The idea was that
we would have two hours for 4 seus-
sing 1t today and two hours later.

Shri Frunk Anthomy: Two days.

Shrl C. D. Pande: Therefore, let us
stop at 5 pm., so that we may hive
two hours laber.

Shri Braj Baj Singh: No, no,
Bhri Frank Anthony: No, no.

Mr. Chairman: The whole trouble is
that 1 am bound by the ruling of the
Speaker and the Committee on this
They have given 2§ hours. It goes on
till 535 r.M.

Shrt Barrow (Nominated—Anglo-
Indians): May I submit that we must
adopt a formal resolution about carry-
mgth:swertothenextauljm?m
House must accept a formal resolution
to carry it over.

Mr Chalrman: I think a decision
has already been taken about that.
will be a part-discussed Resolution,
There will not be a ballot en #.

mP 3
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five or later immaterial. There-
fore, it is not necessery to go on tili
5.30.

Mr. Chairman: I am afraid we are
bound by the Order Paper. Unless the
Mover and all the Members are agree-
able, we should go on for 24 hours as
has been ponted by Shrimati Renu
Chakravartty. Therefore, I do not
think it proper to stop at five.

Shri Ghosh—has he finished?
Shri N. R. Ghosh: I have not finished,
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Schedule of the
Congtitution

Stirl N. B. Ghosh: Will you give me
half & minute, Sir?

Mr. Chairman: Yes.

Shrl N. R. Ghosh: I am just telling
my hon. friend Shri Frank Anthoy
that the figures are wrong and they are
acknowledged to be wrong. I am
quoting Ghana as an instence which
we should copy.
Mr. Chairman: Shrimati Manjula
Devi. After her I will call Shri
Angar Harvani.

oft amew (arTrie)  oftae, ¥ qw
SAEAT W W v wgm f 1 #
ay frde v g § f fadnfr o
& syt o ofr sher fear am
Mr. Chairman: I have got here a
list of hon. Mem of the Opposi-
tion as well as of the Congress who

are for English and against English.
A dehberate list has been drawn up
by the learned Speaker and the
Deputy-Speaker and I am following
it. They have taken everything into
consideration and I dare say he will
get s chance.

your attention to Part III of the Con-
stitution—Fundamental Rights, Article



The question may arise that the
Anglo-Indians are scattered over India
and do not belong to one particuiar

Samsknit 1n one and the rest of the
raghomal languages in the other,

It is English that has raised the

great name in the world ror s non-
alignment with oither nauons or
mulitary pacts or other agreements. It
1 through Englhish that lncus  has

TF §99 4T 3% g W ey
ft @ Wi} fafewr vl wr oyt
WTHT 47 | IW GG gAY e 9w
#r o ofr oY s X oy W wAT QA
W fwere g v & fod oifis
g frer g & wrEr M e | i
W gaTa A war § o e
T & o gk 3w @ WA fawwr
et &Y T W ST g [y ww
¢ flt & g W o T AT
Iy W T el fewramd
vt & fawar & o | gy At wr fawe
qr fir fafewr smmandy @ W F
e o @l o st W o agt
AT STaR W W) GEd S qgh
R Joft | 3y Arat W fasm, Oy
qr fe ¥F ¥ 7 fpgeandt e ff uw
et wrey § oY g Wy WAy awedt
o @y arfr 8, @ T, fgrgeart
ATYT WY STATAT W | §F ATCAT W
ag faare o1 fs ga 3w * Wy 2
gy e &) Forw F W i o e
& st ford o W x¥ q et wrer
wrar wrg afe @ Rl oge F Ay
arefr § s« fr wolt ot & 1 W
&w 2R € fw Gt w1 wads 5 o
weat F vw wferdy fasrowra o o
WMo g e &
wa fwit @ g i § e gl o frdie
QWi
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in the Ewhth

[ofr waTT gearit]

¥fwn § ag g g ¢ e g
oft gradfY Trgw 7 W ww @ 0w
art Y f §, 9 Y g7 v gfeewor
¥ wy e wifgd v v e figt
T WA w1 ww oy §, wfew
goa € & 1 Forw v g farary
o 36 9T g% & WY g o, WAt
g wg, ot fesfr ot fawr 3w WY
T YT W T ATaT A O | I
FTaT €@ 2 F N WK AT el
ﬂmd, ﬂm mﬁﬁr W
et ¢ wwd Q, wdat € wwd
R, a1 oY fet s O v A § A
o &, et ot wva & ok A
e B faF a0 gary Fa-gfenT
ATé § W% 39 W aga ¥ fggEA
S & A widr w1 w37 foear omew &,
dfier 38 $Y A& AT T § 0 A wr
AT 7 gt A fedt Ady §
afes g W ¥ feng o Wt STy
§ 1 7 oY OF W g d ) O A
& g ey aiverd a7y &1 g gfeewi
¥ @ i@ SR Fwer g v
WET A% WAL W AT §, TH THA 4T
e g fra St wikey fF 9% g i ey
¥, Y g% a6 9 | qqET widr
o T g A argwe fea | Wi e
&Y | wiret de ot g ST & |
ug ¥ T9 a1 4w gw fafew amrew-
iy ¥ 1 wT Q@ &, gATT IO §9
q¥ W g a1 §R w9 § 2w A
* qrar U A ¥ fod g A BX
widt v B {7 Tww gE o
W g S&TA 8 | W @ e
¥ o gw ray g3 faare war ofgd )
% gawan g fo ag e e et o
A vt ofr o dar ady o ¢, faegwr
wow ars § 1 & wgw wwEr f R
fryer & sy Wi ¥ qid
7 w agya gy figean vy foan, o oo

schedule of the

Constitution
aut &4 fiwar | g arx § o e
faw srad ¥ ww ¥ 9 A ¥
¥ T A ¥ wafa a% ¥ fd o
QEE T 4, wyd o & W gy @,
& &t § o @ Ak ey 0
g Y § fs o g o A ¥ @
W & & aw qadfew st ¥ sfy
wa At wilk &Yy o forg feara A gw @
ofe® g A qT wET fear ag iy
ot #t foeft g€ € “wré qradfede
faaga’ o g witdy & fordy o o1 )
Jw e ®Y o5 we fggea & dwit
ot TR, s R, & R Bk
wrdt ¥ @t o gy |

oft oo fag (sw) . ol
oft ® N wreweqr §, g A F
foreft € oY WX a7 & 39 W1 WA
fedt & g a1 W 9y WA TRy
g€ & Feam

ot g gt 3R ik oy
ww @ § & ag qaod F fadt o
dt | Tg off aw § 1 e IR
Jg A 4R & 7 91, 7 A ¥ WAR
g

8 fro fow 4 9w @ wfes
TATA &9 T AET A AL KA Ao

WA WY W T F T qae W,
¥ B v ¥ fad owvd ¥ fed
g & a0 dxr femr 1 wkar ¥ ot
wr gt & aefiaar o sraar
tosA d, PR e
afed & awwar g fe wdar & gafad
aped w1 e ag add & wrk gl
oy &, o a § ) fgrgeaT ¥ exndwar
quw & R W gy A gy Q@
wire s A fipger & @ = -
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[ wrere grart]
oY srrew ww o §, ow & o dd
® wyw ayr figeer wer femr &0

wafwd & firy & wrdet & wprr
wg § fr oy o awEd W@ R
we fpdr o Wty s flr w
i afes Wy 7g @ fe fipdt o
fipgew & T wreT Wi W A
0 for ff & ok fow fior fe S
oW & &5 T & g 7 dfewr o7 gl
qEe amt fr | ww & e g fe
i W Ty ot & Gl gt
aw s wor & ford, fgnly WY o
aC xR ¥ fad g o st ey
& snex Wl el | wore Qe v
@ fiedr wr = frwr e § Wi g
oF wder aT A awft § ok ax
% faerer ¥ ¥ gw feerw Wy @

‘MAY 8, 1980 fnctusion of Baglsh 19994

the Kighth Scheduls of
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T ATCT T4 gor §, A el
agr v @, faegir g fggemr &Y
o AT 3w T R e e g 2
AT AATIT, TN W & I WY FT
frr idor oy dag g 2
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weite & e g ofY §f fw ey ofida
¥ gw 2 frwre, fr gt ot afdt o,
T Tt WY, TR ST WY S
g WT TRNY, BW WY T W T,
T g I 6 W A § 39 ¥ fad
wWfew we o § fv ot wifiezgen &
zw & mfier we forar arz 1 & i
¥fewmafi g1 A T f, & goudy
TRy, e gwy @
fewge Wiy & el & 7€ | AT
AT qET AT | R T € wira o
foreft | I oY fea®, I w1 &, A
w dfta, v o § @ O, 7 5%
Wi dr | o A fiserer ¢ i oyt &
wrfy wf ag f QX iy ¥ | g ag
o fis g & et & fagft ot
o wrr ot grew ag & e & sam
fiparr® s € $ragfi § | Sfiee ag o
et Tt | gt arqfer Wik 1 ag i
frw ag & Wik o qw wwr wfoerw
9% Y% § O ¥ wnw F Af) wrar v
frg a3g ¥ 7g iy g ™A wr
qwdt § fe wad wifeezqe & deqe
g gt w W 3 o

gy sgw a¥ wifew s §,
WA WTRAT & 1 A% AT e o
" Wy el & ag agy I oA, AR
oo T qIA THEY w0 Ay e W
£ & viit fem | oy =T W@ A
Q% gorew o awr & &1 qg e
dwr wid § fow 7 oA T gower
T € § 1 W7 Y G T A g
fs v arr WY ww & aoifeardz ¥ ot
oft f ¥Q wifeeg et & ot wrdi &
AT § % I WT W A 9T AT
& S Py wrar & o ot ot amely
warr & wg A wrow o | QR G ok
fir gt ot wgw ¥ gwedr @ .t
W et yava i @}, et dw et

Schedule of the
Constitution

g frear &, ol et ot oefror g &
oy T oft woriremard ot gad a
i mEimifed
¢ 1 St o g o o 4 ) et
“mmmﬁaﬁmiﬁqt
g ST BT o qarowary W §
fie TEIT WOt qwEH WY agw T,
g T ¥ ¥ ot agy v
¥ o ¥y femr

ft wo Yo qtd : wit wrEml
o EE

sfw ft 9wy e & grodt wgR Y
wET W § f6 A, 3T e
i &, ¥ T W wew fggem
g ! TES T W W AT W W
w1 § 6 31 & 7w F o o ol
o1 QA wrfgd 1 oo F oo Wi Erw
fa® & amw wo g g MR Rw A

FedY & a1 worwr wEar g g
3 e & %4 § o ot firlr w7
a7 fegema & 4% dwrag N @
@ ¥ fad aga awdtaRg § 1 wg
£ T § O A e F fy wwt 41
«f 0 et frer WY & 1 wgt o
f ¥ & el ey wefer figelr o o
wi & | ofeanle o v far F
o o aF T fow v §, oo
o ¥ el 7y fekt v §, s W
of B ¥ wredt o} & 9¥ o ww
& % VIR T T g Tenl ¥ XA
oy tewat § e
£ g ¥ o W WAt T gEgE
& T € W aw A g W
Y W NG T W g e § Aoy
oy o g 1 et & are g v of

" wrar fw g avs @ gy
¥ ©F WA A fE gk g &
«f o §, et g s ww g ¥
(e fewTs @ ¥R e qudt e
o« v @ fe @t Pt figlr o
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[t v ]

rgwrr F wg 3 ¥ ] v oy ¥ v
¥ we ¥ fir @ qed § 7€)

& Wy % wwrs 6 aw @ o
orgre ¥ ¥ @ dwwx dww o @
T fly ¥ e @ 1 g 7 W @
w¥ ¥ fir firw g & e formr o 8 1
W WY I Y femd F &Y w9 W
qar s fi feeft A8 o #f oy
& g o Wt ¢ 7 v e fe gt
Wi o o T oF et ¥ fet
gt ’

ot #w Ay : g gt &

ofweft To Ay ;oA ¥ &
amth g & fed Y gy s
§ mfaw, ey, drlre, aod, o,
ay foerly § wmow & Fordefr oot
R AT dur @it o gt ag wTAT
o oforwr € | g oA WY g7 far
o § 1w T & oy Fory cerr

MAY 8, 1950 Inclusion of English in. 15008

the Exghth
& Gehedule of

e | fdy weg & o ol o et

agw w wry feemdy § fe
W g gl gt gae e w
R & auf gkar § qu oAk vm
wifaw & ArSAt, W U 8 Y
wr & am g€ ar i oA arg g,
afwr it o forgy o, wiioh ot

T wrar § 1w W o ey
w3 oY gy grovr oy & e e
=t 7 iy oft, & v wdw o
*g It g, A aw ag fto go Tl
¢ & I ow fwamr € ot & W
O oY oY fir Fepe F gy @ W wE
TEH % 70N 9wl S § )
A% wud a9 ¥ qar Fr arferc ag |T
iRy f e
WK 2 w2 forer 37 § 1 A ¥l T
% g a7 s fr sfec o
WA wi w7 A8 woar & | wg O
gt fad qferar Y fraf d 1 o v
et € e g W wpe oY firer ) a2-
W g AfFT uriw Y g @ T
foraet g agemT strfigd 4y g ol aw
I aaw At ) @ § v fEh
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wr wrwr § | gfifed & wgeh § fe ot
‘Polt’ e Wk R e ¥ R
™ §, wrefi § ot qut o @ B
Yo deiorwr S WA § Wy @ v
qe 3 fiew & e w1 3 oy oo fag
oft & wgeft § fr & Tl o faeger
afl g, afew o 42 fawr & Wy
wiigd | 4 v v 38 faw § wolt
o W § | o ww Al feafy faega
artw 8, & qrerede ff § 1 X gt

aiferar § ag off forer <, <t & @
w3 § | dfeT e WA
fr qn fgedr # wree T Wi
o wiezqEe § wg & @ &
s feew feandr § fn W
iy gt dwre § wqifn o <fad
e sy 3 g6 o aowoc W@t
2 fow g% #t s farr gt g 1 &
oY &% Gt ¥ srdar w3 § fe ag
€ 9 AT fararerd Wi WA K
1 arfew & o

st wiwa ark ww (FER—
Wra—ugiea mivat) st ag-
&, & Wt At 1 [ ey R )

waefy W - o @ 47 &Y
To o o freamdt wY qomar § 1

Shri .l-uu_mA.lu (Kanara): After

Bawi N. R. Maunisamy (Vellore): Mr.
Chairman, Sir, at the outset 1 muat
confess that I am somewhat pessimis-
tic, but at the game time I do say that
1 am a realist. When the hon. Mover
moved this Resolution, he

E

Bighth
Schedule aof the
Constisution

his speech by saying that it is intended
oniy for a limited purpose of enrich-
ing Hindi by adding English to the
lagnth Schedule of the Constitution,
It 15 not intended to make Engush
ofies8l language because our Constiu-
tion Proviaes that Hindi is the official
langvage, but this Hesolution is intend-
ed only for a limited purpose of
makg ¥nglisk available for Hindi to

" enngh itself. One can certanly sub-

mit why we should go to a foreign
langvage for the enrichment of ihe
Hingt language. 1 dare say that not _
only kngush but any other language
also can be included in the Scheuu.e.
1 knPW, 1n india not only English put
wwyevdl aloer languages. Rlsa clamn. 'a
nave tne same equal status for getung
tnems€1ves included in the Migath
Schedule. For example, Kashmiri. |
know it 1s there also 1n the Constitu-
uion OUL 1R Aasnmur not only Kashmuri
13 opOKen but tnere i3 Ladakin and
Logyl which are also spoken there,
and a8t the same tume the official
waguage tnere nas been Urdu. Tnere
are various other languages also that
are spoken in other parts of lndia as
Sindny, Dr. Ham Subhag Singh's

w.e. Bhojpur), the language
of otner hon. friends, Tulu Thai and
a host of other languages which should
nave found a piace in the kighth Sche-
auie, But when thiz Hesolution was
move¢d, 1 found that hon. Members on

tnat snglhsh is not the language
of ihe soil but the association that we
have bad with that language is such
—we had association with it not for a
few years but it is about 200 or 300
years association—that it is not easy
for uys to get rid of it by one stroke
of pen. There is a method by which
we can eliminate it. Why make
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Inchusion of English in
the Eighth Schedule of
the Constitution
{8hri N. R. Munisamy]
by several reasons, fAntly, on the wanlrwew : @ vl e
e LA LR e Pt o
very much excited thinking evidently fear § | Surl Panigrani.
that the English language might in the
long run find itsel entrenched in India 1735 krs.
and that it will never pamhﬂulnt [SERmMATT Rexu c"""‘."”"" in the
language which drove the Englishmen Chair]
out of this country. It is not any Shri Frank Anthony: May I suggest
other language. We had several con- thul this may be carried over to the

that this debate may be carried over
to the first Non-official Resolutions day
of the next Session,

Shri Frank Anthony: May I bring
forward an amendment that it should
be carr ed over to the next Session

T
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e |
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1
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it

today that this Resolution is
over to the next Session on
Non-official Resolutions day.

H
i

Bhrl Jaipal Singh: There is a point
of order on this. We can ecarry it
over, but 1t will be for the Business

Commiitee to allot the time,
not for us,

Mr, Chairman: Therefore, I say it
is a matter for adjustment later on.
v * amar ¥ B e
it w1 W R Tre AR @ fag
¥ O § "I Y AT W
L

mv}ulbeiuthenutmslm.m-
fore it will be discussed on the first
non-official day reserved for Reso-
lutions,

only

Shri Frank Anthony: That is
two and a half hours.

Mr. Chairman: That can be discus-
sed by the Private Members' Bills and
Resolutions Commuttee,

17.38 hrs.

VILLIERS COLLIERY*

Shri Panigrahi (Puri): I thank the
Minister of Parhamentary Affairs
that after waiting for two
months, rather three long months,
at last this half-an-hour discussion
has been allowed today,

This half-an-hour discussion relates
to the arrears and the wages which
were due to the workers engaged in
the Villiers Colliery, Talcher in
Orissa. Here is a tragic story of 700
coal muners working in this colliery.
They were deprived of their dues,
their current wages and arrears which
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